‘%wfy (‘]«N’IRAL JAIL No 03, lIHAR NIWDLI Hi
Tele Fax No. 011-28520056, Phone: 01[1-28522460, L‘xtn -303-& 463 Email:

NO.F.3/5CJ-03/AS (UT)/2025] VCET) !’ ‘ DATE & 09.2025
To, ‘

The Hon'ble Court of, I

Ld. Principle District & Sessions Judg HQ’S}

Central District, Tis Hazari Courts, f i

Delhl

" \

Sub: Intimation regarding non-productmn of the UTP’s on Dated 08.09 2025

Hon’blé Sir/Madam, _ o ’
ﬂl "
This is in reference to wireless mes;sage received in this office on 08, 09 2025 from the DCP
" DAP/NAV 3™ Bn, Delhi Police respectwely Wherein it is dlrectod to produce all the inmates through
LUC in view of the complete work strike called by Delhi Bar ‘Association at all dlstrrct courts, who are
" c‘\"1~ tor physical court production on da ed 08 09. 202;

. In this recard it is to inform thatfas perf record approx 130 pnsoners are requured to be
Coo T L preduced before multiple Hon ble courtsfm allthe DiSf.'I‘ICt Courts of Delhj.on today i.¢. 08.09.2025.
DR Howaver, due to un-availability of. escoruguards from: DAP/NAV 3 B, Delh Poli 3 it ot facilitate

SN rq pe onuce the saldfpnsoners physmally before the. Hon ble.courts

s

4 Further |t |s to mform that due to Itmlted sources/systems for produrmg ihe pr:soners.
before the- Hon ble courts ftis. not possnbie to produce at'1éast 130 prlsoners Through vV before the
‘Hon b]e courts oﬁ 08.09: 202_1 Bes:des thts, lt is-also not. po‘;'s:.ble to send all the custody warrantq of
pnsoners before the Hon ble courts due]_- to- paucxty ofume( E : : E .

Therefors thu; Hon bie court is hUmbly raquested to kindly Iook into the‘present matter andj
pass necessary d:reruom $o all the Hon hla Courts of Delh
S avmd any ||lr_gal dets-nuon of prlsoners;i s g

S 35 S U

Submlttod please

s rintehght st o rrso T s
T ...' At ﬁﬂ%\ﬁ R '

TlhKa\r Nr-w_ Dolh],"":'

’ble court of Prmcrple D:strrct & Sessuons Judge South 'Dlstnct Sakfat (.ourls New

4,7 jThe':Hon b!e court of Pnncnpie'Dlstrlct & Sessrons Judge West Du;’c ct TIS HdZdl‘l Courls
' D(-‘”’ll S gy

.5, The Hon Ble court of Prrncrpla[Dlotrtct & Sessnons Judae, Shahdara Dlstr:ct Karkardooma K
Cnurts Deihl j . ;— -

Y B “Thig: HOﬂ b!e court of'PrlnapleiDrstrlct & Sesstonsludge North East Dl‘itl’lct Karfnrdooma g

' "Courts, Delhi, ,
7 The Han? ble.court ofPrm e Dlstnct & Sessmns Judge, East Dlstrlct Karkardoomd Courts '

Delhi. TLE "("”: W v ' :r“' o o
3. The Hen’ble court of Pnnmple Dlstrlct & Sessrons Judge New Delh: Dlstrict Pat;ala House 5 s
Courts, New Dethi. i * g
9.. The Hon'ble court of Prmc; ;e District & Sessaonsludge, Rouse Avenue Courrs, New Dplhr
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MOST URGENT

OUT AT ONCE

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

g0~ Y09
ZL’ I(‘lrculatmn/Genl {West/THC/2025 Dated, Delhi the 0 8/q/L o
K
Sub.:- Intimation regarding non-produétion of the UTP’s on Dated: 08.09.2025.
Forwarded copy of Letter No. F.3/SCJ-03/AS (UT)/2025/6978 Dated 08.09.2025 received, on
thewsubject cited above, from Dy. Superintendent of Prison, Office of The Superintendent of Prison,
Govt. of NCT of Dethi, Central Jail No. 03, Tihar, New Delhi for information and immediate

compliance/necessary action to:-

1. All the Ld. Judicial Officers of West District, Tis Hazari Courts, Delhi, It is informed that the
above mentioned Lefter can also ‘!bc downloaded from the Centralized Website of Delhi District
Courts or from LAYERS.

%’f he Chairman, Website Committee, Tis Hazari Courts, Delhi with the request to direct the
concerned dealing Officer/Official to upload the same on Centralized Website of Delhi District
Courts as well as on the Website of West District.

3. P.S. to the Ld. Principal Distric’q! & Sessions Judge, West District, Tis Hazari Courts, Delhi.

4. The R&! Branch, West District, Tis Hazari Courts, Delhi with the request to upload the same on
LAYERS. :

(Ajay Gupta)
District Judge (Commercial Court) -05/
Officer Incharge General Branch,

West District, Tis Hazari :
Enclosure:- As above. ari Courts, Delhi




